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Upon hearing the* learned counsel 

appearing 6n the either side and on perusal of the record, 

this Pioscs Application is allowed and, accordingly, it 

is directed that amendment sought for by way of insertion 

of 4(a) £ 5 be accordingly amended in tie main 0,A. 

This Iliac. Applica.on is, accordingly, 

disposed of. 
Let the •O.A..be listed again on 

25.06.2001 at 02.30 P.M. for rurther hearing as Part. 
HOard matter 

skj 	(L.R. K.Prasad)/M(A) 	 . 	(S.Narayan)/ V.C. 


